| TEM NO 10 COURT NO. 3 SECTI ON | VA

SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS

Petition(s) for Special Leave to Appeal (G vil) No(s).17/2010

(From the judgenent and order dated 11/09/2009 in M-A No. 9164/ 2004
of The HI GH COURT OF KARNATAKA AT BANGALORE)

DR (MRS.) MALATH RAVI, M D. Petitioner(s)
VERSUS
DR B.V . RAVI MD. Respondent (s)
(Wth appln(s) for exenption from filing OT., pernission to
addi ti onal documents and prayer for interimrelief and office report)
[ FOR FI NAL DI SPOSAL]
Date: 22/10/2013 This Petition was called on for hearing today.
CORAM :
HON BLE MR, JUSTICE R M LODHA
HON BLE MR JUSTI CE KURI AN JCOSEPH
For Petitioner(s) M. Shant ha Kunmar V. Mahal e, Adv.
M. Harisha SR, Adv. for
M. Raj esh Mahal e, Adv.
For Respondent (s) M. R Sundarvardan, Sr. Adv.
Ms. Sristhi Singh, Adv. for
M. Balaji Srinivasan, Adv.

UPON hearing counsel the Court made the follow ng
ORDER

M. Shantha Kumar V. Mhale, |earned counsel for

petitioner, submts that the petitioner has received notice

file

t he
t he

matter being referred to the ensuing Lok Adalat which is scheduled

for Novenber 23, 2013.

M. R Sundarvardan, |earned senior counsel for

respondent submits that he has no instructions in this regard.

t he

Be that as it may, in view of the statenent nade by | earned

counsel for the petitioner, list the natter after two nonths,

necessary.

| (Raj esh Dham | | (Vinod Lakhi na)
| Court Master | | Court Master

if



